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The spplicant’s cardidature for {eepviow ToT.
the post of Constable Delhi Police on the basis of .
recruitment conducted in the Varanasi Polico Lino

on 287839 despite of his having qualifiocd im

the written exzmination, appears %o have beeq

cancelled on two grounds, name ly
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(1) The applic ank ¢ laimed to bo domie i $°9

in UP State but produccd Mateiculotdcny :

Certific ato from Bihar Statey
(u) He failed to mention the nae of
the Employment B hang® in tho op&o
provided be low the Note under
Column 3o
2. In so far a8 (1) abovo {8 cersorred,
it appears that vide Teleprinter Messagd d sted
16a8°95@m9xuré=§4) the Commiss ioney of Folled

hzd dnformed the concerned authoritios that th
pecrultmemt parties would be rezching tho
cespective plaes of recrultcont o5 For prose ibcd
schedule and stating furtbor that tho ¢andidate
should belongto corncerned State whoyoe tho
rocruitment is tekieg plece land should havo

& quired the required oduc stional qualification
from the State, This te leprintyues sage z%fers
to letters dated 14,79 and 9B.% which laid
down the eligibility conditions for rec rud treat
a6 Constable ( Executive ) Delnd Policc but &S
corréctly poimted out by the applic ant inm his
rejoimefgihz;gﬁ;lfﬁre perehts tha Comissionor of
Polico to deber 2 persoLn frea recrultzant
merely on the ground of; having obtalred WS
Matpiculation Certificate from o difforomt
State. In view of the fat that the opplic amr
had produced a Domicile Certificato dated
16,838 (AmnexureAL) to the effoct that v

4s s permerent residomt of Ballo Distt. in up,
the applicenmt®s case for appointeznt to tho

De lhi Police on ¢the basis of special recridtmort
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held in Varanasi (UP) could not be re jectod
" merely bec ause bhe had obtaimed his matriculaticn
certific ate from Bihar State,
3,  In so far a8 (14) sbove is concorndy
the Mote below Colusn 3, nowhere calls for tho
neme of the Employment Exchange whore &ho
applic ent had pegistered himsolfd Thy wopds
used in Hindi ROZGAR KARYALYA KI SANKHAYA AVAM
TITHI NAAM FANJIKAW" whit:h trams laked |, voed
as followss

®Date and Registration auzber of tho

applicaent in the Employmont Exchaege.®

Against that the cpplicant hes givom tho figurd
7%59/%5. A true copy of the Employcent Exchangd
Certific ste where the applic ent hed registored

_ himselg, has also beenm givons In any caso, if
tho respordents had any doubt &s %o which tho
spplic ont had registered himself, it was opm
to tfsam to have summomd the spplicent along
with his certificate im original and satisfiod
themse lves on that gcoumt, insteed of

‘ 5ummm'ily ve jecting his applicatiom.

4. Under the circumstance, this OA is
allowed to the extent that without rejccting
the applic amt®s camdidatur@/\;;:;"kv bec auso
ho has produced his matriculstion cordificsto
grom Biher State, if the respondonts aro
otherwise satisfied on the basis of Domicilo
‘Cortificate that he is domiciledin Ballis Diste {33}

.,tu”‘j

and
éhas a valid registration in the Employnent

Exchange and furthermore, has not tried to
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appear as a candidate from more than on? place in
the 1995 Examination, and is otherwise qualified amd
eligible in all respects they should jrterview

him for the post of Constable in the Delhi Police
on the basis of the special recruitzeat held in
Viranasi in Augustlogs, within 2 months from £ho
date of receipt of a copy of this judgment & No

costs g
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